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COMMERCIAL C
IN/AND
RT APPEAL NO :56OF 2023OU

Aooeal filed under Section 37 of the Arbitration and Conciliation Act' 1996

Riw. Seiiion 13 of the c"*L'Ji"i'ib""ts nct'-zors aoainst the order and decree

dated 28.082023 passeo ';'3:5?i; 
i"5 -it'znzz on"the file of the court ot the

Soecial Judge for Trial 'ni diipot'r of Commerciai disputes' Ranga Reddy

District at LB Nagar p,","""i Jg;i;"tiih" otdeJ daiqg 25 03 2022 passed rn uase

No 610/lFC/Mdl-Mlg/2019 o;'iii;'iir" Lt tn" Micro and Small Enterprtses

'il"iriirti.jii dlrntir, M""h'l - Malkajsiri District'

Between:

Ms/. HYDAC (lndia) Private Limited' A P'i"-'{"#3'ffiSrff$K:', liRt:
i.'"i.ti,l"i""tri.i, 't riYoAc House' Plot No A5B

Mihape,uavirvrumoiiio"o?io'i'li'li'lAutnoriieiiign't""umeshshared
Gandhi managing Director' 

"'Appe'ant

AND

IA NO: 20F 2023

Ivl/s. Gem Engineering lndustries lndia Private- f-imitecl A Private Limited

Hfl 
y,,lgrf lff" 

","rtS?'r"S 

t"'f li "pj"i'r'rt *r 
szrs' r o src' P h a se- r r r' r DA

petition under Section 151 0f cpc praying that in the circumstances stated

in the affidavit filed in support "tin" 
p*i[""' t{e^flerr Court mav be pleased to

suspend the impugned "'d:;;#i';;in 
n's*t 2023"oassed bv special Judge for

Triat and Disposal or co'L""'i''Tojtp'i"t] n"ga nloov Disirict at LB Nagar in

c.o.P.No.'15 of 2022 '"0 tli?u"-in" nioit"in*ard dated 25th ]{iarch 2022'

oassed by the Micro uno srilir E"nf,-rpit.L. r"cilitation council Medchal- Malkaigiri

in Case No.6'10/lFCiMdl-M;i;;'l';i'5' penaing disposal of this Appeal

T



IANO:1OF 2024

Petition under Order 23 Rule 1 and Section 1 5.1 of CpC p raying that in thecircumstances stated in the affidavit fi6Jl, srp;; of tne petition. the High courrmay be preased to oermit the apperant to withoiawn ine present appear and sincethe matters stands setted but*;; il;'p;#;- '"

Counsel for the Appellant : Mr. Mamilla Ashwin Reddy

Counsel for the Respondent : Mr. V. Murali Manohar

The Court delivered the following: JUDGMENT



THE HON'BLE THE CHIEF JUSTICE

AND

THE HON'BLE SRI JUSTICE J.SREENWAS RAO

I.A.No.1o f 2024
in and

COMMERCIAL COURT APPEAL No.56 of2O23

JI,DGMENT; (Per the Hon'ble tle Chief Justice Atok Aradhe)

Mr.MamillaAshwinReddy,learnedcounselfortheappellant.

2. Learned counsel for the appellant submits that the dispute

between the parties has been amicably settled' He therefore seeks

Ieave of this Court to withdraw the appeal'

3. In view of a-foresaid submission and for the reasons

assigned in I.A.No.1 of'2024, which is duly supported by an affidavit'

I.A.No. L of 2024 is disposed of and the aPPeal 1S dismissed as

withdrawn.

Miscellaneous applications, if any pending' shall stand closed'

ALOK ARADHE

There shall be no order as to , costs. ,- =-*
Sd/- K. SRINIVASA RAO
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The Special Judge for Trial and Disposal of commercial disputes' Ranga

a.ioi,Sidt''"iiii-a r'lagr.. ^ ..-^i
The Micro and Small Enterprises Facilitation Council' Mechal - Malkaigiri

District.
ffi;b to Mr. Mamilla Ashwin Reddv' Advocal-g [9.PUC]
ffi ;6 i" rtil v. rtltriJi Manohar, Advocate [oPUC]
Two CD CoPies
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HIGH COURT

DATED:23112t2024
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DISPOSING OF THE I.A
& DISMISSING THE APPEAL AS WITHDRAWN
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